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the Talw ar C om m ittee  for recovering  
agricultural dues:

(iii) NABARD has prescribed eligibility criteria for 
banks to draw  re fin ance  against their 
schematic lending with reference to the 
recovery performance of the bank; and

(iv) NABARD has advised Regional Rural Banks 
and Co-operatives to prepare Development 
Action Plans to revamp their operations with 
special attention to recovery aspects

Closure Notices to Textiles M ills by BIFR

1134 SHRI THAWAR CHAND GEHLOT Will the 
Minister of FINANCE be pleased to state :

(a) the details of textile mills of Madhya Pradesh for 
which a closure decision was taken by the Board of 
Industrial and Financial Reconstruction during 1992 to 
1995;

(b) the number of mills closed during the said period 
following the above decision;

(c) w h eth er there  is any proposal under 
consideration of the Government to revive the closed 
mills; and

(d) if so. the details thereof?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(d) The Board for In d u stria l and F in an c ia l 
Reconstruction (BIFR) has reported that during 1992- 
95 it had recommended to the High Court for winding 
up of the following four sick industrial companies in the 
textile sector in the state of Madhya Pradesh;

(i) Shel Sajjan Mills

( i i ) Gwalior Synthetics Ltd

(m) Satal Woollens Pvt. Ltd

(iv) Jivajeerao Cotton Mills Ltd

Subsequently, on appeal with Appellate Authority 
for Industrial and Financial Reconstruction (AAIFR), a 
scheme tor rehabilitation was sanctioned by AAIFR for 
Shree Sajjan Mills on 29.11.1995

[E ng lish ]

Backlog of Reserved Posts

1135 SHRI K.D. SULTANPUR! ; Will the Minister 
of FINANCE be pleased to state ;

(a) whether the reserved posts meant for Scheduled 
C astes . S ch ed u led  Tribes and other B ackw ard  
Communities have been filled up during the last three 
years m the Finance Ministry and in the banks;

(b) whether any backlog of posts reserved for them 
remains still unfilled; and

(c) if so, when that backlog is expected to be 
cleared?

THE M INISTER OF FINANCE AND M INISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) : (a) to
(c). The information is being collected and will be laid 
on the Table of House.

Shortage of Coins

1136. SHRI SURESH KALMADI ; Will the Minister 
of FINANCE be pleased to state ;

(a) whether the Reserve Bank of India has brought 
to the notice of the Government of acute shortage of 
coins in its offices all over the country; and

(b) if so. the steps the Government propose to take 
to tackle the situation9

THE M INISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) (a) 
and (b). Coins of different denomination (Rs. 5. 2 . 1 . 
50p. 25p. 10p and 5p) are manufactured in the India 
Government Mints under the administrative control of 
this Ministry The coins are produced keeping in view 
the demand of the RBI and production capacity of the 
mints. The temporary shortage of coins is due to the 
decision of the Government to completely comise Rs. 5.
2  and 1 in currency notes and consequently increasing 
dem and for coins in the said denom inations The 
decision to coinise completely Rs 5. 2. and 1 has been 
taken m order to increase production of h igher 
dencfminations of notes, by releasing capacity in the 
Note Printing Presses. Smaller denomination notes are 
also subjected to more frequent handling In the case 
of notes this leads to much shorter life span Coimsing 
will lead to a much longer life for these denominations 
RBI has also confirmed that there is no dearth of Rs 5 
coins which are being issued freely by the bank officers 
However, there was a temporary set back in the supplies 
of other denomination coins (Rs 2. 1 and 50p) from the 
Mints, which has now improved The Government has 
already taken steps to increase the availability of coins 
by modernising three Mints at Mumbai. Calcutta and 
Hyderabad thus increasing their capacity to produce 
more coins in the near future

Patent of P lan tt/A n im als

1137 SHRI G G SWELL Will the Minister ef 
INDUSTRY be pleased to state

(a) whether a foreign multinational has patented 
the wound-healmg property of Haldi (turmeric)

(b) whether best of Haldi in the world grows in 
India especially at Meghalaya,

(c) the fallour to this patenting of Haldi.
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(d) whether private companies, Indian and foreign 
are patenting countless number of plants and animals 
in India:

(e) whether the country has an inventory of its plants 
and animals.

(f) whether there is an intellectual property rights 
control regime m India; and

(g) if so. since when7
THE MINISTER OF INDUSTRY (SHRI MURASOLI 

MARAN) (a) As per the Patents Act. 1970. such patents 
cannot be granted in India. However, it is reported 
that a patent has been granted in USA for a method of 
promoting healing of a wound by administrating turmeric 
powder to a patient afflicted with the wound

(b) As per market preference, the Haldi produced 
m Maharashtra and Andhra Pradesh are preferred  
Meghalaya also produced good quality Haldi

ic) The patent granted in U S A is valid in that 
country and does not have any legal effect in India

id) According to the provisions of the Patents Act 
1970, plants and animals are not patentable in India

(e) The Botanical Survey of India and Zoological 
Survey of India are responsible for the survey and 
mventorisation of the flora and fauna of the country 
respectively Approximately 70% of the geographical 
area of the country has been surveyed and 45 000 
plant species and 81.000 animal species have been 
recorded

(f) and (g) In India, the intellectual property rights 
are regulated in accordance with the provisions of the 
Patents Act. 1970 Trade & Merchandise Marks Act, 1958 
Designs Act 1911 and Copy-right Act. 1957.

Decanalised Items and Financial Position 
of MMTC Ltd.

1138 SHRI ISWAR PRASANNA HA2ARIKA Will 
the Minister of COMMERCE be pleased to state

(a) w hether the M inerals and M etals Trading  
Corporation of India Ltd is continuing to import and sell 
which were also the decanalised items in the free market 
canalised earlier through it

(b) if so. the total quantity with its value of such 
items imported and sold during each of the last three 
years item-wise and

(C) the gross profits/loss attributed by MMTC Ltd. 
during the above period7

THE MINISTER OF STATE OF THE M INISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) . (a) Most 
of the items import of which was earlier canalised  
through MMTC. continue to be handled even now by 
MMTC

(b) Details of such items imported and sold by 
MMTC during the last three years item-wise are given 
in statement is attached below

STATEMENT

items

1

1993-94 
Qty Val

NON FERROUS METALS 

Copper 16

Zinc 8
Lead 3

Nickel 2
Tin 1
Aluminium 

Platinum Palladium  

INDUSTRIAL RAW MATERIALS 

Asbestos 3

Antimony Metal

Steel 18

1 16 0 
34 5 

7 9 

47 0 

18 6

6 3

19 3

Qty

4

22
12

3

3 

1

4

1994-95
Val.

5

25

201 7 

56 8 
10 7 

78 5 

29 5 

26 3

5 6 
1 4 

26 1

Qty 000 Tonnes 
Val Rs Crores

1995*96 (P)
Qty

24

18

2
4

1
12

negl

Val

303 2 

83 5 

6  7 

127 4 

41 7 

83 8 
1.4

4 0

1 8


